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CENTRAL RAILWAY
VARIOUS MODIFICATION
AND OTHER WORKS
D Chiaf Elecirical Enginear [Const.)
Dadar, Near Tidak Bridge. Opposite to
Platform Mo 5 of Western Railway.

Dadar (West) Mumbai - 400 028 on
behalf of the President of India invites
open temders onlime through web-site
from reputed contraclors for the
fallowing wark:- Name of work: Lafbover
work of Uran TES & Supply,
Modification, Erection, Testing and
Commissioning and conversion af JWJ
SEP into JNJ SP in connection with
NBSU project of Mumbal Division in
Central Raibway., Approx. cost: Tolal
Cost of work T 217,92 908/{Rupees
Two Crare Sevenieen Lakh Ninaty Twao
Thousand Mine Hundred Ninely Eight
only) Earmest money: T 2.59000/-
{Rupeas Twao Lakh Fifty Mina Thousand
Only) or as guided by the website
ireps.gov.in Completion period: 04
{Four) months including menscon, Cost
of Tender Forms: MIL Valldity of Offer:
a0 (Minety} days Website: Tender
MNotice & Tender documenl can ba
accassed from Websile ireps.gowvin

MANAPPURAM FINANCE LTD.
CIN: L65910KL1992PLC006623,
Registered Office : W - 4/ 638A, Manappuram House,
P.O. Valapad, Thrissur - 680 567, Kerala, India

GOLD AUCTION NOTICE

The pledges,in specific and the public,
in general, are hereby notified that
public auction of the gold ornaments
pledged in the below accounts is
proposed to be conducted at the
following branches on 16/04/2024from
10.00 am onwards. We are auctioning
gold ornaments defaulted customers
who have failed to make payment of
his/her loan amount despite being
notified by registered letters.
Unauctioned items shall be auctioned
on any other days without further
notice. Changes in venue or date (if
any)will be displayed at auction centre
and on website without any further
notice.

List of pledges:-

BEED, PARLI VAIJNATH BEED,
134760700026264, DHULE,
GANDHICHOWK DHULE,
126040700029166, HINGOLI,

PUBLIC NOTICE

Motice is hereby given that the following Share Certificates for T5 Equity
shares of Face Value Rs. 10/- (Rupees Ten only) each with Folio No.
HLLO853080 of Hindustan Unilever Limited, having its registered
office at Unilever House, B. D. Sawant Marg, Chakala, Andheri (East),
Mumbai, Maharashtra - 400098 in the name of Himatlal Hargovindas
Dave, Vireshkumar Himatlal Dave, Nila Vireshkurma Dave have been
lost. We Vireshkumar Himatlal Dave & Neela Vireshkumar Dave have
applied to the company for issue duplicate certificates. Any person who
has any claim in respect of the said shares certificate should lodge such
claim with the company within 15 days of the publication of this notice,

Folio Mo. and Face value | Certificate | Distinctive | Distinctive
No. of securities held Mo, (From) (Ta)
25 Shares of P,
HLLOBS3080 Face Value 10/ 3461 1464826 | 1484850
25 Shares of
HLLOBS53080 Face \alua 10/- 3452 1464851 | 1464875
HLLogs3ogo| 22 Sharesof | 4 aqqpe | gasnoass | assoed7e
Face Value 10/- :
Sd/-
Place: Mumbai Vireshkumar Himatlal Dave

Data: 21" March 2024 Nesla Vireshkumar Dave

Date & Time of submission: on
1800452024 up fo 1500 hours Date &
Time of tender opening: on
188042024 after 1515 hours Mote:-
Prospective tenderers are advised that
before tendering thelr offers
electronically, they should refer o the
CRIS websile ireps.govin for lender
details regarding terms & conditions,
aligibility criteria, mode of submission
of cost of EMD & Tendered document
eic, Open Tender Motice No.
LCFIDR! PSI464/2023/34, Dated.
260372024 1042

DOWNLOAD UTS APP FOR TICKETS

SADAR BAZAR HINGOLI,
134780730012586, JALNA,
PARATHUR JALNA,
133220700047256, NANDED, MAIN
ROAD BHOKAR, 133050700050739,
1694, 1866, TARODA NAKA
NANDED, 132380700031296,
DAMAN, DAMAN, 114770700034374,

Persons wishing to participate in the
above auction shall comply with the
following:- Interested Bidders should
submit Rs. 10,000/- as EMD
(refundable to unsuccessful
bidders)by way of Cash on the same
day of auction. Bidders should carry
valid ID card/PAN card. For more
details please contact 8089292353.

Authorised Officer
For Manappuram Finance Ltd

PUBLIC NOTICE

Motice i hereby given that the following Share Certificates for 55
Equity shares of Face Value Rs. 10/~ (Rupees Ten only) each with
Folio No. 010657300 of Reliance Industries Limited, having its
registered office at Maker Chambers IV, 3™ Floor, 222 Harlman Point,
Mumbai, Maharashtra - 400021 registered in the name of P SATYASRI
have been lost. SATYA SRI PANDELLAPALLI has applied to the
company for issue duplicate cerificates. Any person who has any claim
in respect of the said shares cerificate should lodge such claim with the
company within in 15 days of the publication of this notice.

Folio No. of Certificate Distinctive Mos.

No. Shares MNo. (From-To)
010657300 50 16740639 458203140 - 458203189
010657300 5 16740640 468203190 - 468203184

Sdi-
SATYA SRI PANDELLAPALLI

Place: Mumbai
Date: 21 March 2024

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF MICKEY MEHTA HEALTH BEYOND FITNESS PRIVATE LIMITED

MICKEY MEATAHEALTH BEYOND
FITNESS PRIVATE LIMITED

1 1TNarme or Corporate aepior

2 |[Date o1 mcorporatlon Of corporate debtor 1oth Nov ZUU7

3T Authority under-which corporate debtoris—| ROC-Mumbai

incorporated / registered

4~ Corporate Identity No. 7 Limited Liability U85100MH2007PTC 175914

Identification No. of corporate debtor

5 [Address of the registered office and princi-
pal office (if any) of corporate debtor

Registered Office: D2, Captain Colony, Opp
SoboCentral Mall, Haji Ali, Tardeo, Mumbai -
400034 Maharashtra.

6 [Insolvency commencement date in respect [ 21.03.2024 (Information Received by Interim
of corporate debtor Resolution Professional on 26.03.2024)

7| Estimated date of closure of insolvency T7.09.2024
resolution process

8 Name and Tegistration number of the
insolvency professional acting as interim
resolution professional

CA.Neeraja Rartik
IBBI/IPA-001/IP-P01445/2018-2019/12137

9 [Address and e-mail of the inferim
resolution professional, as registered with
the Board

202 Padmasani Apartments
58/2 Shivaji Nagar ,Nagpur 440010
neerajakartikip@gmail.com

10 [Address and e-mail to be used for
correspondence with the interim resolution
professional

cifp.mickeymehta@gmail.com

11 [ Last aate tor submission of claims 04-04-2024

1271 Classes of creditors, if any, under clause (b) of| Not Applicable
sub-section (6A) of section 21, ascertained by
Ithe interim resolution professional

T37TNames of Insolvency Professionals identified| Not Applicable

to act as Authorised Representative of credi-
tors in a class (Three names for each class)

147 (a) Relevant Forms “Web Tink: ibbi.govin

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the MICKEY MEHTA HEALTH BEYOND
FITNESS PRIVATE LIMITED on 21.03.2024. Information received by IRP on 26.03.2024.
The creditors of MICKEY MEHTA HEALTH BEYOND FITNESS PRIVATE LIMITED, are hereby
called upon to submit their claims with proof on or before 4th April 2024 to the interim resolution
professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other cred-
itors may submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional:Neeraja Kartik

Date and Place: Nagpur .28th March 2024

drerel ¢ Canara Bank

Iﬁﬁiﬁhwmlml

ARM-1I BRANCH, MUMBAI ;- 3 Floor, Canara Bank Building, &di Marzban Straet,
Mumbai-400 001, Tel. No. ; (022) 2265 11E_EI __EEI_ E_I'I13-1I chE28%@ecanarabank.com

SALE NOTICE

E-Auction Sale Motice for Sale of Immovable Properties under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interesi Act, 2002
read with prowision to Rule 8 (6) of the Security Inlerest (Enlorcement) Rules, 2002
Notice is hereby given to the public i general and in particular to the Bormawer (3] and
Guarantor {s) that the below described immovabls properties mortgaced ¢ chamged
to the Secured Creditor, the PHYSICAL POSSESION of which has been taken by the
Authorized Dificer of Canara Bank, will be s0ld on “As is where 5", “As |5 what is”
basis on 12.04.2024 for recovery of ¥ 68,11,63,493.33 (35 on 31.070.2024 plus feriher
imterest and charges from 0702 2024) due to the ARM Il Branch of Ganara Bank from
M/S. OM SA| MERCANTILE PVT. LTD., with Regd. address at 403, Surat Sadan Building,
Surat Street, 4% Floor, Masjid Bunder (East), Mumbai-d00 009, represented by its Direciors
M, Dafber Singh Bhatt, Mr. Kuldeap Singh Bhatti and Mr. Raju Singh Bhatti,

i Reserve |Earnest Money
M Bessription e Frapurty Price (ln ) | Dopusit (i)

&Il that part and parcel of Office Premizses No. 403, 29 Floor,
Sural Sadan Premises Co-operalive Socily Lid., Dana
1.| Bunder, Masjid Bunder (Ezst), Mumbai-400 009 owned by
Mr. Kuldeep Singh Bhatti (Buill Lip area of 285 Sq, 11 on plod
Mo. B8/39. C. 5. No. 69, Division Princess Dock.

&Il that part and parcel of Office premises bearing MNo. 409,
4" fipor, Sural Sadan Premises Co-operative Sociaty Limsted,
5 situated on piece & parcel land. falls in Princess Dock
" Divislon, bearing Piol Mo, 83 & 89, €. 5. No. 69 of Cily &
Suburban registration at Surat Street, Maspd Bunder (East),
Mumbai-A00009 in the name of Kuldeep Singh Bhatt

The Eamest Maoney Deposit shall be deposited on or before 08.04.2024 upto 5.00 p. m.
Details of EMD and ather docunsnts to ba submifted to service provider on o bafore
08.04.2024 upto 5.00 p. m. Date up 10 which documenis can be deposited with Bank is
08.04.2024 upio 5.00 p. m.

For detaifed ferms and conditions of the sale, please refer the link "E-Auction”
provided In Canara Bank's website  (www.canarabankcom) o0 may  contact
Mr. Paritesh Kumar, Chief Manager, Canara Bank, ARM 1l Branch, Mumbai
Mok, Mo, 3B2B323287) or Mr. Sumét Kumar, Manaper, (Mab. No.: 9345332323 e-mail
id : chb2d@canarabank.com dunng office hours on any working day of the service
provider M/s. C1 India Pvt. Ltd., Udyog Vikar, Phase-2, Gulf Petrochem Baslding, Building
Mo, 301, Gurgaon, Haryana-122 015, Mr Bhavik Pandya Mob, No. BB&G6EE2937,
iContact Mo, +91 124 4302020 7 21 / 22 7 23 7 24, supporicabankeauctions.com,
manarashbeace Tinda. com

6000000 | Le000/-

'EH.-IJH.HI]'N' -E|mlm[lll'

s
Aulhorised Ofticer,
Canara Bank, ARM-11 BRANGH

Datla : 27.03.2024
Place : Mumbai

ripura
Control Board

No.F.17(36)/TSPCB/Power plant/ PH /

27.03.2024

PUBLIC NOTICE

Ref. Advertisement No.F.17(36)/ TSPCB/ Power
plant/PH/

dated:27-02-2024

This 1s for kind information to all concerned that the
public  hearing scheduled to be held on
28-03- 2024 for the project “Setting up of 120 MW
Combined Cycle Gas Turbine (CCGT) Power Plant in
an area of 4.5 Ha at Manikyanagar, Rokhia, Sepahijala
District, Tripura” is hereby postponed due to Model
Code of Conduct for General Election to Loksabha,
2024. The Notice for next date of public hearing will be
published accordingly in the newspapers.

Sd/-
(Dr. Bishu Karmakar)
Member Secretary

S. E. RAILWAY - TENDER

e-Tender Motlee Mo, | e-Tender/2024/08,
dated 27052024, e-Tender i invited by
Divizional Railway Manager (Engg.},
5.E Rallway, Kharagpur-724301 for and
on behall of the President of indw for the
following works @ Tender Mo. : E-KGP-
WEST-05-2024, Description of Waork .
Prosvision ol deep lube well 3l 02 stations
and replacemant of old corrugated pipe
line with OH tank at 10 stations under the
Jurisdiction of Divisional EngineerWest
Kharagpur {2nd call). Tender Value .
% T, 79,66,312.26. Earnest Money !
¥ 5,39 5000 Tender decument cost: 0,00
Completion period of the work | 12
[Twelve} Months. Date of opening :
16.04 2024, Bldding start date: from
02,04, 2024 and upte 15.00 hrs, on
16.04. 2024, Interested Tenderars may visit
website wwaw. ireps. gov.in for full detalls/
descripionsispecifications of the lenders
and submif their bids online. In no cass
manual tenders for these works will ba
accepted. NLB.. Prospeclive bidders may
reguiarly wisit "www.ireps.gov.in' fo
participate in all tenders, [FR-1256])

CENTRAL RAILWAY

SIGNALLING WORKS
Divisional Railway Manager (5&T), 1st
Floor, Parcel Office Building, abowve
PFMo. 14 & 15, Central Railway, Mumbai
CET 400 001, for and on behalfl of the
President of India Invites Open tenders
from the reputed confraciors. The time,
date and submission of tender up ta 15,00
Hrs on 220402024 and will b opened al
1515 Hrs on the same day, Name of
work: Signalling works in connaction with
CTRTR works al various stations in
Morth section and signalling work in
connection with Foot Ower Bridge work at
Khandala station in MORTH section of
kumbai Division. TEMDER NO:- CR-BB-
S&T-north-2024-19 Approximate Cost:
Rs.1.52/- Crores Date of Opening:
280472024 EMD: Rs. 226500,00/-
Validity: 60 Days Completion Period:
12 Manths, This tender complies with
Fublic Procuremenl Policy (Make in
India) Cwrder 2007, dated 150872017
Complete details of lenders ara availabba
al Central Railway. Official website
www.ireps.gov.iin the complete tender
documents can be downloaded from the
wiebsite. The complete details of kendars

Motice is hereby given that the following Share Cerlificates for 272
Equity shares of Face Valua Rs. 10/- (Rupees Ten only) each with
Folio No. 127422942 of Reliance Industries Limited, having its
registered office at Maker Chambears IV, 37 Floor, 222 Nariman Paoint,
Mumbai, Maharashtra - 400021 ragisterad in tha name of PAHARUDEEN
PAKKEER KANNU have been lost. PAKKEER KANNU have applied o
the company for issue duplicate certificates. Any person who has any
claim in respect of the said shares certificate should lodge such claim
with the company within in 15 days of the publication of this notice.

Falia Mo, of Certificatea Distinctive Nos,

No. Shares Mo, (From-To)
1274220942 136 RA4AETTS [ 1626306330 1626306465
127422942 136 Gegha1Te | 2223544260 - 2223544395

Place: Mumbai Sdi-
Date: 21* March 2024 FPAKKEER KANNU
FORMEB
PUBLIC ANNOUNCEMENT

fReguialion 12 of the Insolvency aad Bankruplcy
fLigitdation Pracess) Regulations, 2016

FOR THE ATTENTION OF THE STAKEHOLDERS OF
USHER ECO POWER LIMITED

are also available in the "Notice Board™
af the Davsional Raihway Manager (S&T)'s
Office. Mumbai CST,

DOWNLOAD UTS APP FOR TICKETS

dorer o Canara Bank <4\

| Lo

(A RNMENT OF INDIA'UNDERTAKING)

ARM-II BRANCH, MUMBAI: 3" Floor, Canara Bank Building, Adi Marzban Street, Ballard
Estate, Mumbai - 400 001. *Tel.: 022-22651128 / 29, *Email: cb6289 @ canarabank.com

Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 reac
with provision to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor(s
that the below described immovable properties mortgaged/charged to the Secured Creditor, the
Possession of which has been taken by the Authorized Officer of Canara Bank, will be sold
on “As is where is”, “As is what is”, basis on 29.04.2024 for recovery of Rs.1,59,16,656.87 (as
on 31.01.2024 plus further interest and charges from 01.02.2024) due to the ARM Il Branch
of Canara Bank from Super Potato Traders, Prop.: Sujata Vijay Hande Having Address At
F 151, Onion Market APMC, Vashi, Navi Mumbai, Maharashtra - 400705.

=y Description of the Property A

No. Price Deposit
Resigential_Premises  Owned By
Ramchandra Hande At Sujay Independent Ro
House, Plot No. 61, Sector 17, Near Dvs English
School, Village Kopar Khairane, Taluka And Dist Rs Rs
1. | -Navi Mumbai - 400709. Admeasuring : 1679.184 217,80,000  21,78,000/-

Sqft. Built Up Area. Boundaries : North : Plot No
60, Sukh Sagar Row House, South : Plot No. 62
Row House, East : 6 Mtr. Road & Plot No. 46, Yash

Purush Building, West : Road & Plot No. 92 & 93.

GOA CARBON LIMITED

Registered Office: Dempo House, Campal, Panaji-Goa 403001 DEMPD
CIN: L23109GA196TPLCI000TE; Website: www.goacarbon.com,

Email: inveslorrelations@aoacarbon.com; Tel.: (0832) 2441300
LLOT NOTICE AND E-VOTING IN ATION

Members are hereby informed that pursuant to the provisions
of Section 108 and 110, and other applicable provisions of the
Companies Act, 2013, as amended (the "Actl”) read tagether with
the Companigs (Management and Administration) Rules, 2014,
as amended (the "Management Rules™), General Circular nos.
1472020 dated 8" April 2020, 172020 dated 13" April 2020, 2002020
dated 5" May 2020, 22/2020 dated 13" June 2020, 33/2020
dated 28" September 2020, 38/2020 dated 31* December 2020,
10/2021 dated 23™ June 2021, 20/2021 dated B" December 2021,
32022 dated 5™ May 2022, 11/2022 dated 28" December 2022
and 09/2023 dated 23" September 2023, issuad by the Ministry
of Corporate Affairs, Government of India (the "MCA Circulars"),
secretarial Standard-2 on General Meetings (the "55-2") issued
by the Institute of Company Secretaries of India, Regulation 44 of
the Securities and Exchange Board of India (Listing Obligations
and Disclosure Reqguirements) Regulations, 2015, as amended
(the "SEBI Listing Regulations”) and any other applicable law,
rules and regulations (including any statutory modification(s) or
re-enactment(s) thereof for the ime being in force), the approval of
Members of Goa Carbon Limited (the "Company”) is sought for the
following special resolution by way of remote e-Voting (“e-Voting)
Process,

Sr. | Description of Special Resolution
nu. |

i He appmntment of Mr Nageah F‘ange {D!N QDGEEQGD} 35
an Independent Director of the Company for the second |
| term Df 5 {f'u'e} ::Dnsev::utwe years Eﬂeclwe 5’“ I"..-'iEl',r EDEd-

F-'ursuant to the MCA circulars, The Eﬂmpany has completed the
dispatch of electronic copies of the Postal Ballol Notice along
with the explanatory statement on Wednesday, 27" March 2024
through electronic mode to those Members whose email addresses
are registered with the Company / Depository Participant(s) as on
22" March 2024 (*Cut-off Date").

The Postal Ballot Notice is also available on the Company's website
hitp:'www.goacarbon.com and the website of Link Intime India
Private Limited (LIIPL) at hitps:/fiinstavote linkintime.co.in, These
details are also available on the website of the stock exchanges
where the equily shares of the Company are listed i.e. BSE Limited
(www_bseindia.com) and National Stock Exchange of India Limited
(www_nseindia.com).

In accordance with the provisions of the MCA circulars, Members
can vole only through e-Voting process. The voling rights of the
Members shall be reckoned on the basis of the equity shares of
the Company held by them as on the Cut-off date. Any person who
is not a Member as on the cut-off date shall treat this Notice for
information purposes only.

The Company has engaged the services of LIIPL as the agency to
provide e-Voting facility. The detailed procedure ! instructions on
the process of e-Voting are specified in the Postal Ballot Notice.

The e-Voting facility will be available during the following period:

19:00 a.m. IST on Sunday,
| 31 March 2024

5 00 p.m. IST on Tuesday,
S | 30" April 2024

ThE e- "mtmg facility will be disabled by LIIPL !mmeﬂl.atel-y aﬂer
5:00 p.m. on Tuasday, 30" April 2024,

Members who have not updated their e-mail addresses are
requested to register the same in respect of shares held by
them in electronic form with the Depository through their
Depository Participant and in respect of shares held in
physical form by writing to the Company's Registrar and Share
Transfer Agent, Link Intime India Private Limited either by email

to rnt.helpdesk@@iinkintime.co.in or by post to C-101, 247 Park,
L.B.S. Marg, Vikhrali {West), Mumbai 400083.

The Board has appointed Mr. Shivaram Bhat, Practising Company
Secretary (ACS 10454, CP TB53), to act as the Scrutinizer, to
scrutinize the entire e-Voting process in a fair and transparent
manner. The results of e-Voting shall be declared not later than
two (2) days from conclusion of the Postal Baliot i.e. on Thursday,
2" May 2024. The results declared along with the Scrutinizers
Report shall be communicated to the BSE Limited and the National
Stock Exchange of India Limited where the shares of the Company
are listed. Additionally, the results will also be uploaded on the
Company's website www.goacarbon.com and on the website of
Link Intime India Private Limited hitps:/finstavote linkintime.co.in.
The Scrutinizer's decision on the validity of the Postal Ballot shall
be final.

'Cnmmencement of
e-Voting
Conclusion of e-Voting

In case of any gqueries, Members may refer to the Frequently
Asked Questions (‘FAGs') and InstaViole e-Voting manual
available at hitps:/finstavote linkintime.co.in, under Help section
or send an email to enotices@linkintime.co.in or contact on :-
Tel: 022-4518 6000,

For Goa Carbon Limited
S

Pravin Satardekar
Company Secretary
Membership No. 24380

Panaji, 27" March 2024

fi-nanci“. ep. .in

The Earnest Money Deposit shall be deposited on or betore 26.04.2024 Upto p.m.

Details of EMD and other documents to be submitted to service provider on or before 26.04.2024
upto 5.00 pm. Date up to which documents can be deposited with Bank is 26.04.2024 upto 5.00 pm]
Date of inspection of properties on 22.04.2024 with prior appointment with Authorized Officer.
For detailed terms and conditions of the sale, please refer the link “E-Auction” provided in
Canara Bank’s website (www.canarabank.com) or may contact Mr. Paritosh Kumar, Chiel
Manager, Canara Bank, ARM Il Branch, Mumbai (Mob. No. 8828328297) or Mr. Kundan Kumar
Officer, (Mob. No. : 8825313343) E-mail id : ¢b6289 @canarabank.com during office hours or
any working day or the service provider M/s. C1 India Pvt. Ltd., Udyog Vihar, Phase - 2, Gul
Petrochem Building, Building No. 301, Gurgaon, Haryana. Pin-122015, Mr. Bhavik Pandya, Mob
No. 8866682937 (Contact No. + 911244302020/ 21/ 22/ 23/ 24, support@bankeauctions.com

maharashtra@c1india.com. Sd
Date :27.03.2024 Authorised Officer, Canara Ban
Place : Mumbai ARM-II Branc
FORM A
PUBLIC ANNOUNCEMENT

(Lnder Regulation 6 of the Insalvency and Bansnslcy Board of India
(Inscivency Resolution Process for Carporata Persens) Regulations, 5018)

FOR THE ATTENTION OF THE CREDITORS OF MAN INFRAPROJECTS LIMITED

RELEVANT PARTICULARS
1. | Nameof carporate dabtor Man Infraprogects Limiad
2. | Dateafincorparation of corporata dabbar | 26,09 2008
1 | Autharity under which comporate debloeiz | ROC Mumbai
nconporatad | ragistened
4. | Comparale Identity Mo/ Limited Liabdity | U701 0 1MH2006FLE 154930

Idenlification M. of coeparale deblor

G | Adciegess of thee regishened offcs and
prinipal oflicd (il any} ol comparale deblos

102, Man Housa, 2nd Floar, Dppoasde Pawan Hans,
S0 Road, Viks Pade \Wisst, Mumbai City, Murmba
Maharashira, India, 400058

G, | Inseivency commencenend dale o
feipich o corporabe dehlod

£ 032024 {Crduer upl o e G 26,06 2024)

T | Estimsated date of closure ol insahsncy
ressahilinn process

15,09, 20024 {Fram d e ol o)

| Bame ard registraion number of the
risolvency professional acing as inbesim
reesalution professonal

Mame: Maro] Kumar Agarssl
Regribec IBBIRA-0011F-POOT145201 7-201811223

B83 Andhan Grean Fiedd Tower CHE Limited,
Jogeshwar Viknol Link Road, Near Poonam Magar,
Ardher East, Murnbai - 400 093

Email: ipmanaj.acansslii omail com

B 83 Andhan Grean Fiedd Tower CHE Limibad,
Jogashwari Vikrol Link Roed, Mear Poonem Magar,

4 | Address and e-maligf the inferim
resalution professona, a5 regstened
with the Board

10, | Address and e-mailfobe used for
comespondenca with the inlerim

rezalution professionzl Andhen East, Mumbai-400 093
Email. ip. maririraprojectsi@igmail.com
11. | Lesidete far submission of claims . 042024
12. | Classes of creditors, ifany, underclausa | Homabuyars

{b}af sub-saction [6A) of saction 21,
ascerizinad by tha intanm
resalulicn profassionel

13 | Namesof Insclvency Prafessonals 1. Rajandra Ramnarain Agraaal

idenifified bo acd as Authorisad [IBERIPA-O011P-PO1 205 2018-201911925)
Reprasentaliveal creditars inaclass 2. Dabi Zarang {[EBIEA-DD2/IP-HOJ 158/
(Threa nameas faraach class) H01T-Z01EN 405
3_HasliMal Kachhara [IEBIPA-DO2P-M 03421
2017-J016/1 D2Z]

Vot link: i) Foeshervand N'oems vl abiba
al htfp:ibhi o inddawn ksdleem. i iml
arvd (ii] Detaits ol authanized

raprisen ladees avlabhe via amad al
iprarsrdraprojecsdE gl com
Provscal Ackdress: M

14. | {alRefevant Fams and
{b} Dhetails of aufhorized representalives
are avaiable al

Notica is herety given that the National Company Law Tribunal has orderad the commencament of a
corperabe insolvency resclutan process of e Man Infraprojects Limited on 22.05.2024 {Order
recaived on26.03.2024)

The creditors of Man Infraprojects Limited, re hersby called upon o submit their daims with proafan ar
e (1, D 2024 o B inberen resokition prolessional @ headdress ririonedagaing enirg Mo, 10

Tha francial credibors shall submil thair claims with proot by elactronic means only. Al other cradilors may
submit the clams with proafin parsen, by postorby slecironc maans

A financal credlor betongng B0 a dass, a5 fisked against the enlry Mo, 12, shall indicate ils chaice of
authanized represaniative from among e three insalency prafessionals listed ageinst entry Mo, 13 o act
a5 autonsed representative of fie hamebuyvers in Fom Ca

Submission af tatsa ormisksading prools of claim shall #fract panafies,

P ki Mang| Eumarﬁ.garswdlai
Dala: 78.03.2024
Interim Resolution Professional

Man Infraprojects Limited (Under CIRP)
IBE| Rigisiration No: IBEUIPA-001AP-PO0T14/2017-2018111222
AFA Defails: AATM12I202211 241063 %1 Valed §ill 22.11.2024

|'| 07

setio PARTICULARS | DETAILS -.
1 | Name ol Corporate Dabbor | Usher Eog Power Limited [
Date of Incarporation of Corporate 20 Juby 2007 |

| Detr

3. | Authoriy under which Corporate Rl - Mumbai
| Debior |5 mosrporated;/ragstered
4. | Corporate Hentiy numberLimited
lighaity idenrdity number ol Corporale
| Drestatiar
B, | Bdkdrass of the Registersd Cffice
ard Principad Cffice [f any) of the
| Carporate Detitor
B |Date of cdosure of Irsckency
Fegolutn Process

[ 40102MH20GTPLETT2552

424, Laxmi Plara, Mew Link Road, Laami
| Industrial Estate, Arednari (W), Mumbai,
| Maharashira - 400053

11 0300

=|". G |:|u||]ﬁ1||||| XN rII;.'I'rC"i: TiEr -;,5."4!“ | l?"']'l.ff:‘!]?a:-ll.'.ln:'ﬂe:r 'e:l".ell.-l_-:c' Iy 1 i|_|u'r:!-::1i::::-: Cxf [
| of Corporate Debibar | 2532024 |
& | Name and Registration number of | Fanendra H Munot
the Irsoheancy Professionad acting Regstration m.:

BB/ P00 1/ 1P-FO0515,/2047-18/ 10916
| AFA valid Till 31, 1072004
| FEAL Mo, 1002, 104k Floor, "G W,
| Prathamesh Darshan, Ghatkopar East, Opp.
| Railvwiry Station, Mumbai - 400075
| E-rnail; fhrmunat@arnail, cam
| Flat Mo, 100, 10th Floor, 'C Wing,
| Prathamash Darshan, Ghatkopar East,
Opp Railwey Station, Mombai - 400075
| E=rmail; liguidaton, usharsop@gmailoom
| Cell; 7378558292
| 2704,/ 2024

B3 Hquidator

o, [ dddregs and Eamail of the Liguidator,
a5 regstened with the Board

10. | Address snd E-mall to be usad
for cormespoadence with the
LigyLiiclatar

11. | Last date for submission of claims

Motice is heraby green that the Hon'ble Mational Company Law Tribunal, Mumbai Bench has
ordered the commencement of liguidation of the Usher Eco Power Limited on
12/03/2024. Copy of the ardar recaivad by Liguidator on 26032024,

The stakehobders of Usher Eco Power Limited are hereby called ugon to submit & proof of
their cteims, on or belors 27 /04,2024, 10 the liquidatar at the address mentionad agains
it 10,

The financial crediters shall submit their proof of claims by electronic means only. All other
stakeholders may subrnit the proof of claims in person, by post or by electronic means.
Submission of fatse o misleading proofs of claim shall attract penalties

In case a stakeholdar doas not submit its claims during the liquidation process, the claims
submitted by such a stakeholder. and duly collated by the intanm resolution professional o
resolution professional, as the case may be, during the conporate insolvency resoluthon
process wnder the Inaolvency and Bankruptey Board of India (Insehency Resolution Process
for Corporate Persons) Regulations, 2016, shall be deemead 0 be submitted under section
A8 of Insaheensy and Bankrupioy Code, 2008,

Sy

Fanendra H Munot

Liquidator

In the migtter of Lieher Eco Powser Limdtad

BB P01 AP-PROS1S 200 7-187 102146

Digte: 27 /03,2024

Place: Mumbai

ﬂCHE ASSETS CARE & RECONSTRUCTION

A R W ENTERPRISE LTD (ACRE)
Regd. Office, 14th Floor, Eros Corporate Tower, Nehru Place, New Delhi 110015

SALE NOTICE
E-Auclion Sale Motice forsale of Immovable Secured Assets under the Securitisation and
Recanstruction of Financial Assels and Enforcamant of Sacurily Interest Act, 2002 read
with proviso fo Rule B(6) of the Security Interest (Enforcement) Rules, 2002

Motice is hereby given to the public in ganeral and in particular to the Borrower(s),
Guarantor(s) and Security Provider(s) that the below described Immaovable Property
morlgaged o Assets Care & Reconstruction Enterprise Ltd. [CIN:
U659930L2002PLC115763] (acting in is capacity as Trustee of india Real Estate 2021
Trust) (*Secured Creditor''], the physical possession of which has been taken by the
Authorised Officer of the Secured Craditor on September 06, 2023, will be soid on "as is
wherg is”, "as iz what is”, “whatewer these is” and "MNo Recourse” basis on April 16, 2024
fram 11:00 a.m. to 01:00 p.m., for recovery of Rs, 227,11,68,893 (Rupeas Two Hundred
Twenty Seven Crore Eleven Lakhs Sixty Eight Thousand Eight Hundred and Ninety
Three) as on December 31, 2023 along with applicable fuiure interest in terms of the
Loan Agreement and other related loan documentis) due 1o the Secured Creditor from
5350 Escatics Private Limited (formerly known as Messrs, Sheee Sai Sagar
Consultants).

Nama of Borrower, Guarantor & Mortgagor:

S55C Escatics Private Limited {formerly Known as Shree Sai Sagar Consultants)
The Reserve Price for the Immaovable Property will be Rs. 4 61,80.000 (Rupeas Four
Crore Sixty One Lakhs Minety Thousand) and the Earmest Money Deposit (“EMD”) will be
Rs. 46, 19,000 [Fupees Forly Six Lakhs Minetesn Thousand).

Date / Time of site inspection and Authorised Officer

Althe request of the Intending purchaserbidder

Coniract Persons: Mr. Manish Rumar Manay (Mob. Mo, 8326480016) and Mr. Chinmay
Saptarshi (Mob. No. 9870TETEZ2)

Date & Time of e-Auction:-

April 16, 2024, Onlire  from 11:00 a.m. to 01:00 p.m. with auto extension of 10 minules
each

Last Date and Time for submissien of reguesst letter of parlicipation, KYC Documents,
PA&N Card, Proof of EMD elc. On or before April 15, 2024 up to 04:00 p.m. to the
Authoresed Officer aither thorough e-mail to mk.manavi@acreindia.in or to the following
address: Assets Care and Reconstruction Enterprise Limited, 14th Floor, Eros
Corporate Tower, Nehru Place, New Delhi, 110014

The intending purchasers and bidders are requared to deposit EMD amound either through
MWEFT/RETGE in the Account Mo 080 1102000039905 in the name of beneficiary i 2. India
Real Estate 2021 Trust, with (DBl Bank Limited, IFSC IBKLODOOSO1 or by way of
Dermand Draft draws in favour of Assets Care and Reconstruction Enterprise Limited
drawn on any Nationalized or Schedulad Bank,

DESCRIPTION OF THE IMMOVABLE PROPERTY

e e o

ALL FEIGHTS TITLE, INTEREST, BENEFITS, CLAIMS AND DEMANDS WHATSOEVER
OF SS5C ESCATICS PRIVATE LIMITED, BOTH PRESENT AND FUTURE, IN, TO,
UMDER AND IN RESPECT OF UNIT NO. A-1303 (ADMEASURING APPROXIMATELY
2385 SUUARE FEET), IN THE FREE SALE BUILDING KNOWN AS THE NEST
LOCATED OM ALL THAT PIECE AND PARCEL OF SLUM DECLARED LAND BEARING
C.T.5. NO. 196 (PART) ADMEASURING 7220 S0 MTRS. FORMING PART OF
LARGER LAND BEARING C.T.5. NOS. 193, 196, 196/78 TO 196/119 AND B11 AND
CORRESPONDING FINAL PLOT NOS. 38 AND 58 OF TOWN PLANNING SCHEME I
ADMEASURING 1,82,883,36 50. MTRS. OR THEREABOUT SITUATE, LYING AND
BEINGAT VILLAGE ANDHERI, MUNSHI NAGAR, ANDHERI {WEST), MUMBAI

For detailed kerms and conditions (which shall form an integral part of this Sale Motice) of
the sale, please refer fo the Bnk provided on the website of the Secured Craditor Le.
werw.acreindia.in; For bidding, log on to www.auctiontiger.in.

Date: March 28, 2024 s/d AUTHORISED OFFICER

Place: Mumbai ASSETS CARE & RECONSTRUCTION ENTERPRISE LTD.
TRUSTEE OF INDIA REAL ESTATE 2021 TRUST

L&T Finance Holdings Limited
(Erstwhile, L&T Finance Ltd under The Scheme of Amalgamation by way of
merger by absorption with L&T Finance Holdings Ltd w.e.f. Dec 4" 2023)

CIN No.: L67120MH2008PLC181833
Branch office: Mumbai

Registered Office: L&T Finance Holdings Limited, Brindavan Building, Plot No. 177
Kalina, CST Road, Near Mercedes Showroom, Santacruz (East), Mumbai 400 098

POSSESSION NOTICE
[Rule-8(1)]

Whereas the undersigned being the authorized officer of L&T Finance Holdings Limited (Erstwhile, L&T Housing Finance Ltd has been Merged with L&T Housing
Finance Ltd. (under the Scheme of Amalgamation by way of merger by absorption approved by the NCLT Mumbai as well as NCLT Kolkata, merged with L&T
Finance Limited w.e.f. 12th April, 2021 and Now L&T Finance Limited Merged with L&T Finance Holdings Limited (LTHFL) w.e.f. 4th December, 2023) under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, and in exercise of powers conferred by Section 13(12) of
the said Act read with [rule 3] of the Security Interest (Enforcement) Rules, 2002 issued a demand notices calling upon the Borrower/ Co-borrowers and
Guarantors to repay the amount mentioned in the demand notice appended below within 60 days from the date of receipt of the said notice together with
further interest and other charges from the date of demand notice till payment/realization. The Borrower/ Co-Borrowers/ Guarantors having failed to repay the
amount, notice is hereby given to the Borrower/ Co-Borrowers/ Guarantors and public in general that the undersigned has taken possession of the property
described herein under in exercise of powers conferred on him/her under Section 13 of the said Act read with rule 8 of the said Rules on this notice.

@ L&T Finance

Demand Notice

charges from the date of demand notice till payment/realization.

Date: 28.03.2024
Place: Mumbai

Loan Borrower/s/ o . Date and Tvpe of
Account Co-borrower/s & Description of the Mortgaged Properties Outstanding Possessionyl'gken
Number Guarantors Name Date Amount ()

H02470300921 1. Regencyy Coal And | All That Piece And Parcel Of Shop No.8, Admeasuring 17.28 Sg.mtr| 05-01-2024 Rs. 22-03-2024
062548 & Energy (through Its (carpet) And Built Up Area Of 20.74 Sg. Mtr. On The Ground Floor In The 1,83,38,873.17/- Symbolic
H17589210720  Directors Kartik Vasani Building 'le Palazzo' Constructed On The Plot Of Land Bearing As on 02-01-2024 Possession
121935 & & Reema Vasani) As C.5.n0.4/519 Of Malabar & Cumballa Hill Division Which Portion Was
H02470300921  Borrower And Bearing Former C.s. No. 7/519, 8/519, And 10/519 Of The Malabar &
062548L 2. Kartik Vasani Cumballa Hill Division) And Admeasuring 2911.37 Sg.mtrs. (subject The

3. Reema Vasani Right Of Way In Favor Of The Adjoining Plot Owners And 20' Wide Strip

Of Land) In The Registration District And Sub-district Of Mumbai City

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of L&T Finance holdings Limited for an amount mentioned in the demand notice together with further interest and other

Sd/-
Authorized Officer
For L&T FINANCE HOLDINGS LIMITED
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